IN  THE CENTRAL ADMINISWRATIVE TRIBUNAL
PRINCIPAL BENCH
NEJ DELHI.

0. Ae 294/1390

New Deihi this.the 16th day of Ssptamber, 1997.

Hon'bla Smt, Lekshmi Swaminathan, Memner (3J)
Honfbls Shri R.K.Ahooja, Member (A) '

Shri R,H. Singh

s/o Shri V,8. Singh '

working as Chargeman Grade I in the
office of Ordance Factory, Oghradun, |
and resident (~67/1, Ordnanse Factory
Estata, Qzhradun (UP)

4 . ) ' R X Applic ant
(By Advocate Shri 3.5. Garg )

q ‘ Vs,

1. Union of India, through ths. Secrstary
- Ministry of Defence, South mlock,

& au Delh1m11o
2, The Chairman,"

Ordnance Factory Board(a) (nG)
10~-4, Auvckland Road, Calcutia-i

3, The Gensral Manager,
Ordnance Factory, Dshradun (UP)

- _eese Respondents
(By Advocats Shri V,S,R. Krishna ) :

R 0 RDER (ORAL)

(Hon'ble Shri R.K. Ahooja, Member (A)

The abplicant,,Shri ReHoS8inah, uwho was working
as Chargeman Grade~-I uwhen he Filed the applicationy is-
ag1rieved by the Fact that his junigrs uere pfomou sd as
assistant Foreman we8.0. 2.4,1982 uhile he has been left
out, In this context, he has ﬁointed out the cases of S§/shri
S.P.Biswas\and NeKo.iatyar, who according teo him, ﬁad be en
juniors to him and had been promoted as Assistant Foreman
WeBef s 20441982 im pursuance of the orders of ths Bombay
Bench of this Tribunal and have also been Qramtéd:afbears
of pay aﬁﬂ allcwances.

Zo The respondents inm their reply have contended
that the promoticn of $/3hri Bisuyas and Katwar were made
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' on the basis of the directicns given by t dégay Bench,

s in which the applicant was not a party and therefore, hs
4S- not entitled %o get the said benefit, Houwever, they
have furthaer stated that the matter was under consideration

and refixatiogn of senicerity would be dene without any

futther delay,

3 We have heard the counssl on both sides, Laarnead
Counsel For the applicant submits that tha applicant
through out has been senior g S/Shri 3,P.Bisuas and N K,
Katuar and the respondents should have been considered
for promotion yherees thay had allcued premoticn to the
formers, Learned counsel for the respondents on the other
h | hand paints out that varicus matters pertaining tec the
inter-ss-genicrity of  the chargeman, feedsr cadre for
nssistant Foreman): uere subject matier of litigation
in various epplicaticns befgre this Tribunal and uitimately
) _
‘these matterswere placed be ore the Full 8ench. Tha Full
Bench has given its decision on 22.12.9996, In this order
tﬁe mzthod of Fixaﬁion?interuseoseniority of varigus
Categories of Chargeman was laid down in para 18, Learned.
counsel for the respoidents submits that in pursuance of

. the directicns of Full Bench, the rsspondents have now

preparad final senigrity list of Chargemen after calling
for gbjsctions, if any. Admittedly Ybat ths applidant's
Name in neu séniurity list is gt S1l. No,1296 and thus
senigr te S/shri Bisuas and Katuar uho are at S1.Mo.1316
and 1330 respectively, Learned counsel fer the raspondenté
further stated that the respondents would noy convens a
reviey DPC to implement the orders of the Full Bench and
decide thé date of promotion of thq applicant as well as ﬂ§

5/s5hri Biswas and Katuar.

G4 Je have caonsidered the argumsents of both the
garned counssl and have gone through the rscordg, The

main relist sought for by the spplicant is that he should
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be given promotion as Assistant Foreman w.2, ¥, the date
when his juniors wasre promoted, It is nou cizar that
the claim of the applicant in rsgard to seniority léet

Vig—a-vis 5/5hri Bisuwas and Katuar is sstablished;even
in tha&inal saniority list nouw prepared by tha respontents,
The claim of ths applicant for promotion with erfect from

z(

the datse of his juniors were promoted is justifiad and
is allouyed. The application is disposed of with a direction
to the respondants to consider the applicant and promote

him to the post of Assistant For zaman w.8.F. the dats

when his juniors 5/Shri Biswas and Katwar uere pramoted,
5. Learnad couns2l for the gpplicant has strsssed
that direction should alsc bs given to the respondents to

give all consaguential benefits including arrears of pay

and allowance, Wde note that this application has beesn
filed in 1990, The ordars in resgect of S$/Shri Hisuas

and Katuar wsre issued in 1939. In visuy of this,the
appliCant would be entitlad to the similar benefits,

G The abgvs dirsctions should be complied uithk.—
by ths respondants yithin a periad of four ponths From

the date of receist of a copy of this order. No order

as to costs,

Ol ?
(3mt.l.akshni Suaninathan )
Member (3J) «



